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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

'rri " -''l ' : rl':''
SATURDAY, THE TWENTY FIRST DAY OF SEPTEIV1BER

TWO THOUSAND.AND TWENTY FOUR

PRESENT , iil !:t

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE. ll.AND'!'.;:i ir r, ,, r,
THE HONOURABLE SRI JUSTICFiI. SREENIVAS RAO

t'

WRIT PETITION -NOi 26186 0F 2024 .

t 34181

..,PETITIONER

i. rit,/l IBetween:

AND
1

Kontham Manish Reddy, S/o.r Kaintham s&dharshan Reddy,'Aged about '18

years, Occ- Student, No- 2-141, Sr:ir:arn Nagar, Yadagif! Gutta, Nalgonda,
Telangana.

2

The State of Telangana, repreSdnted by itb Principal S'ecretary, Medical AND
Health Family Welfbre Departrpen!, Secre,taflat Buildings' f'lyf,erabad-500 055

Kaloji Nararayana Rao University qf .Health,Sciences, representpd by its
Registrar, Warangal

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction more particularly one in

the nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioner request for

exercising web options for admission into TMBBS/BDS course under Management

Quota "B"&"C" NRl Category in next phase of counselling for the academic year

2024-25 as illegal, arbitrary, unconstitutional and consequently direct the

respondents to consider and permit the petitioner for exercising web options for

admission into MBBS/BDS course under Management Quota '8"&"C' NRI

category for the academic yeat 2024-25 in next phase of counselling.
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lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in thr: cirr umstances stated

in the affidavit filed irr support of the petition, the High Co.rrt rray be pleased to

direct the 2nd respordent to consider the petitioner revest f)r oxercising web

options under [Vlana 3ement Quota "8"&"C" NRI Catego-y f rr irdmission into

MBBS/BDS course ir the next phase of counselling for the acirdernic yea- 2024-

25, pending disposal :f writ petition.

Counsel for the Petit oner: SRI L. RAM SINGH

Counsel for the Respondent No.1: SRI R. NAGARJUNA RE:DD /,
ASST. GP FOR MEDICT\L, IJEALTH & FW

Counsel for the Respondent No.2: SRI G. RAVI REPRESEI'lTlI G IiOR
SRI A. PRABHAKAR RAO, l;C l:OR KNRUHS

The Court made the lollowing: ORDER

lr'



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.26186 of 2o24

ORDER: (Per the Hon'bte the Chief Justice Alok Aradhe)

Mr. L.Ram Singh, learned counsel for the petitioner'

Mr. R.Nagarjuna Reddy, iearned Assistant

Government Pleader for Health, Medica'l & Family Welfare

Department for resPondent No.1.

Mr. G.Ravi, Iearned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for Kaloji

Narayana Rao University of Health Sciences (hereinafter

referred to as, 'the UniversityJ for respondent No.2'

2. With the consent of the parties, the matter is

heard finally

3 In this writ petition, the petitioner inter alia has

AND

prayed for the following relief:
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"For the reasons stated in the acctmp: nving
aff davit, it is hereby prayed that this Ho I ble Corrrt
mav be pleased to issue an appropriate r.rit, orcer
or lirection, more particularly one in th<: nat tre of
writ of mandamus declaring the actirn cf r re
res rondents particuiarly the 2"a responct( jnt in ni)t
cor sidering the petitioner request for r:xer,:isi;:g
we1 r 6p1i6n5 for admission into MBBS/Bt)-S c tur re

in r Lcxt phase of counselling for the acac e :mic year
2024-25 as illegal, arbitrary, unconstlturiona arj
coniequently direct the respondents to consid|r
and permit the petitioner for exercising w(,.1 opLior s
for admission into MBBS/BDS courr;,t u nck r
N{ar a gement Quota ,,8,, & "C" NRI category fo _ th,l
acarlcmic year 2O24-25 in next phase of ctuns:linr1
and pass such other order or orders as th. s Ho ,r,blt:

Cou 1 may deem fit and
circt Lmstances of the case."

proper in th

4. ,earned counsel for the petiti()ner sl.rbmitted

that inadvr rtently the petitioner could r ()t :.eg ster for

admission urlder management quota ,,8,, altd ,,,1,, r)ategory

i.e., NRI (:ategory. Therefore, the Unir.:r.sity is not

permitting the petitioner to seek adrr issr on under

Managemen - euota for "8" & "C, (NRI) r:ategories. He

further subrlitted that the petitioner be gr.nte([ li::erty to
,-,4----
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submit a representation to the University and the

University be directed to decide the said representation in a

time bound manner.

5. Learned Standing Counsel for the University

submitted that the last date of registration

was 23.O8.2024 and thereafter, merit list has been

prepared, which sha1l be published at the time of

indicating the web options. However, it is fairly submitted

by him that in case the petitioner submits a

representation, the same shall be dealt with by the

University in accordance with law.

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to his grievance. Needless

to state that in case such a representation is made, the

University sha1l decide the same within a period of two (2)

days thereafter. It is made clear that this Court has not

expressed any opinion on the merits of the matter.
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to",. 
-n" Principal S ecretary, tvledical & Health FamilyWelf I re^ I)ep artment' The

' iii"t" i'i'i5ri.i ,nr, s,jir"tiiiut Buildinss' Hvderabad-500 J55

2. ih;"R;'si.l;;i,'r<Jr"li-r'r?i*vini n"o Univeisitv of Hr:alth Scirrnces'

Waranqal3 o;; iEt.o sR L. RAM sINGH' Advocate [oP-ucl
4. Two CCs to G'r Fod'il;DidAi,'iiiflii'a rw iHist, co rrt lrr the state of

Telangana. [O JT]
5. Two CD CoPies

BN
BSK

Misc,rllaneous applications, if anJ' pe..rdlng, shall

stand closr:d. There shall be no order as tr cor;ts.
SD,'.C.I'RI.VEEN KUMAR
ASSIS"ANT REGISTRAR

i i':
//TRUE coPY// 

s EcTloN oFFlcER

\



CC TODAY
HIGH COURT

DATED:21 10912024
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ORDER

WP.No.26186 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COI3TS
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